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Payment of Beaus to LIC.
Employess

*85. SHRI GANANATH PRADHAN:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
to state:

(a) whether a comprehensive agree-
ment was made with the Life Insu-
rance Corporation Management on
January 24, 1874 to pay bonus to the
LI.C. employees;

(b) whether Government propose
to review their demands for payment
of bonus ig future in view of Caleutta
High Court judgement dated 21st May,
1976; and

(c). how much amount Government
are likely to pay towards the arrears

and future payment of bonus to the
employees?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (c). A statement
is laid on the Table of the House.

Statement

Comprehensive settlements were
concluded between the management
of the LIC. and the Unions of its
Class III and Class IV embployees on
24th January, 1974 and €th February,
1974. These settlements were current
from 1Ist Aoril, 1973 to 31st March,
1977 and inter alia provided for pav-
ment of annual cash honus to the
Class III and Class IV employees at
the rate of 15 per cent of annual salary.

With the enactment of the Payment
of Bonus (Amendment) Act, 1976, the
Central Government decided that.
beginning ‘with the accounting yea -
1974/1974-75, employees of the non-
competing public sector undertakings
may be paid an amount ex-gratia, in
lieu of bonus, to be determined by
the Central Government, taking into
account the wage levels, the financial
circumstgnces and other
factors. The ex-gratia payment is not
to exceed 10 per cent of - salary/wage
and on'y those drawing- salary upto
Rs. 1,601 per mensem are eligible,
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Written Answers 32

The maximum salary/wage lewel for
calculation of ex-gratia peyment is
Rs. 750 per mensem.

The All India Insurance Employpss’
Association moved the Calcutta High
Court on 22nd April, 1976 inter glia
for a declaration that the settlement
dated 24th January, 1974 between the
Corporation and the said association
is lawful and binding on the LIC and
that an injunction should be issued
restraining the LIC from prefusing to
pay bonus to Class III and Class IV
employees. The Judge of the Calcuita
High Court in his judgement dated
21st May, 1976 directed that the LIC
should make payment of bonus as
laid down in the settiement. The LIC
made an appeal against the above
judgement to the Division Bench of
the Calcutta High Court presided over
by the Chief Justice. Meanwhile the
LIC (Modification eof Settlements)
Act, 1976 came into force on 29th
May, 1976 annulling with effect from
1st April, 1975 the provisions of the
settlements insofar as they pertained
to payment of annual cash bonus to
the Class III and Class IV employees.
In view of the said, legislation, the
Division Bench of the Calcutta High
Court did not make any order on the
appeal as the action of the LIC 'was
now protected by law. And thus the
judgement of the Single Judge of the
Calcutta High Court was rendered
ineffective,

The validity of the LIC (Modifica-
tion of Settlements) Act, 1976 has since
been challenged in the Supreme Cou:t
by some of the Unions of the LIC
employees. The matter is still pending
before the Supreme Court.
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Report of the Committee on Costing/
Pricing of Cotton and Cloth

*89. SHRI VASANT SATHE: Will
the Minister of COMMEBERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government have re-
ceived any Report of the Committee
set up last year to go into the costing/
pricing of cotton and cloth;

(b) it so, the main recommenda-
tions of the Committee; and

(c) the reaction of Government

thereto?
643 LS—2.

THE MINISTER 'OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) Yes, Sir.

(by The Committee ohserved that
it is possible to evolve a nexus hetween
the prices of kapas, the mill-gate
delivery pricegs for coiton and the
prices of yarn and cloth, taking various
assumptions into consideration, The
Committee also observed that fluctua-
tions in the prices of kapas and cotton
are a regular feature disrupting the
economy of the cotton growers as
well as of the textile industry. The
production of cotton acquiring self-
sufficiency in its supply assumes con-
siderable importance and has to- bhe
given priority,

(¢) The Report of the Committee is
under examination.
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